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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO. 17/2025
IN
ORIGINAL APPLICATION NO. 407/2023

IN THE MATTER OF:

NIRMAL KUMAR TRIPATHI -...APPLICANT
VERSUS
U.P. POLLUTION CONTROL BOARD & ORS.
...RESPONDENTS

REPLY IN SHAPE OF AN AFFIDAVIT ON BEHALF OF
UTTAR PRADESH POLLUTION CONTROL BOARD

|, Ashutosh Chauhan, S/o. Late Shri Ratan Singh Chauhan,
aged about 45 years, presently posted as Gorakhpur, Uttar
Pradesh Pollution Control Board (hereinafter UPPCB),
Gorakhpur, do hereby solemnly affirm and state on oath as
under:

1. That in the above noted capacity am well conversant
with the facts and records of the present case, hence
am competent to swear this affidavit.

2.  That at the very outset, the deponent most respectfully

tenders an unconditional and unqualified apology
before this Hon'ble Tribunal. The deponent humbly
submits that he holds the highest regard for the
majesty of law and the,dignity of this Hon'ble Tribunal,

ym-Eij’uph
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and considers it his solemn duty to comply, in true
letter and spirit, with every direction and order passed
by this Hon’ble Tribunal.

3. That it is most respectfully submitted that there was no
deliberate or intentional violation of the orders passed
by this Hon'ble Tribunal. The deponent submits that if
at any stage this Hon'ble Tribunal has perceived or
received an impression of willful disobedience or non-
compliance, the same is deeply regretted, and the
deponent he'reby tenders his unconditional apology,
assuring this Hon'ble Tribunal that all directions passed
by this Hon'ble Tribunal, from time to time, shall be
faithfully, promptly and fully complied within future.

4. That this Hon’ble Tribunal vide its order dated
31.05.2023passed in OA No. 407/2023 was pleased to
direct the UPPCB and District Magistrate, Deoria to
look into the matter and take such remedial action as
may be found necessary in accordance with law and

file an action taken report.

5.  That the deponent further humbly submits that by
means of this Execution Application (EA), applicant is
seeking compliance of the order dated 31.05.2023
passed in OA No. 407/2023. The grievance of the
applicant in OA No. 407/2023 is against operation of

~ f‘%-\ 375 brick kilns in District Deoria and the said brick kilns
_ 73 are emitting black smoke and are located close to

L L =t _

e, g sensitive establishments.
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6. That the present execution application came up for
hearing on 21.05.2025 when this Hon'ble Tribunal
while issuing the notice has directed the Respondents
to file their response/reply. Further, vide its order dated
18.07.2025 this Hon'ble Tribunal has directed the
Member Secretary, UPPCB to virtually appear before
this Hon'ble Tribunal.

7. That order dated 31.05.2023 was received by the Head
Office of U.P. Pollution Control Board on 19.06.2023.
The head office vide letter dated 19.06.2023
communicated the said order to the District Magistrate
Deoria and Executive Officer, Nagar Palika Parishad,
Deoria by endorsing the Regional Office, Gorakhpur to
take the actibn however, it appears that inadvertently
action could not be taken on the basis of the said order
for submitting report before this Hon'ble Tribuanl. For
this lapse unconditional apology is being prayed by the
U.P. Pollution Control Board with assurance that in

future such a mistake will not be repeated.

8.  That in compliance to the above-mentioned direction, it

is submitted that as per the office records, a total of

363 Brick Kilns has been identified in Deoria district.
Lo 3% Out of which, 187 brick kilns have obtained valid
: \\ Consent to Operate (CTO) from the UPPCB and 176
“%%, ', |l brick kilns have not obtained valid CTO under the
.. 73 : provisions of the Air (Prevention and Control of
Pollution) Act, 1981. The UPPCB has already issued

— &
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Closure orders against all 176 defaulter brick kilns
under section 31A of the Air (Prevention & Control of
Pollution) Act, 1981. The list of defaulter brick kilns
against whom closure order has been issued under
section 31A of the Air (Prevention & Control of
Pollution) Act, 1981 by the UPPCB is available on the
website of UPPCB and URL of the same is
(https://uppcb.up.gov.in/en/article/status-of-brick-kilns-in-

uttar-pradesh).

That further UPPCB has carried out the inspection of
above said 176 brick kilns in the month of June and
July of 2024. In the said inspection, all 176 brick kilns

were found closed.

Copy of tabular verification status of 176 Brick Kilns are
being collectively attached herewith as ANNEXURE
No-1.

That Hon’ble High Court in Writ Petition No-
3709(MB)/2010, Dinanath Shukla vs. State of U.P. and
others, was pleased to direct the District Magistrate
and the District Heads of Police to ensure that no brick
kilns are allowed to run without the valid Consent of the
UPPCB. The relevant part of the order dated
26.04.2010 passed in above noted writ petition is being
quoted below:

" ...It is for the District Magistrate and the Police to see

9“«%%&:%?%
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that no brick kiln is allowed to run in the absence of no
objection certificate, of the U.P. Pollution Control Board
and necessary license of the Zila Panchayat, including
the present brick kiln and if any compliant is made to
this regard or even if it comes to the knowledge of the
authorities otherwise, appropriate action has to be
taken by the district authorities. "

11. That the UPPCB has issued closure orders against
defaulter brick kilns under Section 31A of the Air
(Prevention & Control of Pollution) Act, 1981, as
amended, with the directions to the concern District
Magistrates and District Heads of the Police for the
implementation of closure order in compliance of the
provisions of,= Section 31A of the Air Act as well as in
compliance é_)f government orders dated 21.08.2019,
08.07.2021, 15.03.2021 and 19.05.2023.

Copies of the order dated 21.08.2019, 08.07.2021,
15.03.2021 and 19.05.2023 is being attached herewith
as ANNEXURE No-2.

12.  That it is relevant to mention here that in compliance of
order dated 09.05.2023 passed by Hon'ble High Court,
Allahabad in Public Interest Litigation No. 1103 of
2023, District Magistrate, Deoria vide Office Order

et dated 05.09.2023 has directed all the Sub Divisional

‘% ¢j Officer and Station House Officers in District Deoria

that they should comply with the order passed by
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Hon'ble High Court as per the list of the brick kilns
which have not obtained consent submitted by U.P.
Pollution Control Board.

A copy of order dated 09.05.2023 passed by Hon'ble
High Court of Judicature at Allahabad in Public Interest
Litigation No. 1103 of 2023 is being enclosed herewith
and marked as ANNEXURE No-3.

It is further submitted that after the affidavit has been
filed on behalf of U.P. Pollution Control Board the said
Petiton has been withdrawn vide order dated
25.07.2024.

True copy of office order dated 05.09.2023 passed by
District Magistrate, Deoria is being enclosed herewith
and marked as ANNEXURE No-4.

That Regional Office of U.P. Pollution Control Board
also issued :a Public Notice in Dainik Jagran dated
22.11.2023 informing all the concerns that the brick
kilns againsf whom closure order has been issued
should not be operated without obtaining consent from
U.P. Pollution Control Board.

True copy of the said advertisement is being enclosed
herewith and marked as ANNEXURE No-5.

That U.P. Pollution Control Board in its limited
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resources is taking all the precautions to minimize the
pollution by taking action from time to time.

The above facts are being placed for kind
consideration of this Hon’ble Tribunal.

NENT

VERIFICATION:

|, the above named deponent, do hereby verify that the
contents of above affidavit are true to my knowledge derived
from official record. No part of the same is false and nothing
has been concealed there from.

VERIFIED ON THIS THE .10.. DAY OF SEPTEMBER, 2025
AT .ADRAXHPO L JE

ONENT
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Status of the

ANNEXVRE - ol
AnewvEe =

176 Brick Kilns of District- Deoria, U.P

Status of Brick Klin
S Date of During I ¢
" | Name of the Brick Kiln Address/ Location (Village/Tehsil/District) Clouser BTG Sepain Remarks
No. abder Closed Date of
(Yes/No) | Verification

1 |M/s Ramashraya Int Udyog (Shree P.D.Int udyog), Vill-Mahen, Tehsil-Barhaj, Deoria 14.07.2021 Yes 22.06.2024 -
2 |M/s Bharat Int Udyog. Vill-Sonahula Ramnagar, Sadar, Deoria 14.07.2021 Yes 22.06.2024 ~
3 |M/s Shash Bricks (Formerly Ranjan Bricks Field), Fariavdin, Salempur, Deoria 14.07.2021 Yes 22.06.2024 =
4 |M/s Yibha Singh BKO, Kundawal Tara, Lar Road, Salempur, Deoria 14.07.2021 Yes 22.06.2024 -
5 |M/s Ranjana Singh Int Udyog (Formerly Singh & Satottar, Post-Naini, Salempur, Deoria 14.07.2021 Yes 22.06.2024 -
6 |M/s Pandey Int Udyog, wﬁﬂ%»: s e il e e 14.07.2021 |  Yes 22.06.2024 ¥
7 |M/s Ankit Bricks Field, Vill-Bharsarh, Tehsil-Barhaj, Deoria 14.07.2021 Yes 22.06.2024 -
8 |M/s Maa Durga Int Udyog Fulwariya, Bhatparrani, Deoria 14.07.2021 Yes 22.06.2024 -
9 |M/s Kuwardheer Sing BKO Int Bhattha, Vill-Bhujauli, Tehsil-Sadar, Deoria 14.07.2021 Yes 22.06.2024 -
10 |M/s Baba Baijnath Int Udyog Vill & Post-Mahuja, Bhatparrani, Deoria 14.07.2021 Yes 22.06.2024 =
11 |M/s Randhir Singh BKO Vill-Hetimpur, Sadar, Deoria 14.07.2021 Yes 22.06.2024 =
12 |M/s Yadav Brick Field Vill-Dhobi Puraina, Deoria 14.07.2021 Yes 22.06.2024 -
13 |M/s Janta Int Udyog Vill-Parsiya Chandaur, Barhaj, Deoria 14.07.2021 Xes 22.06.2024 —
14 [M/s Shakuntala Brick Field (Formerly Mahesh Int | Sirsiya, Sadar, Deoria 14.07.2021 Yes 22.06.2024 -
15 |M/s Kamlesh Int Udyog Bhatuli Khurd, Post-Gauri Bazar, Sadar, Deoria 14.07.2021 Yes 22.06.2024 -
16 |M/s Yadav Brick Field Vill-Sahjauli, Post-Baitalpur, Sadar, Deoria 14.07.2021 Yes 22.06.2024 —
17 |M/s Yadav Brick Field Bhagwanpur, Post-Baliya, Sadar, Deoria 14.07.2021 Yes 22.06.2024 -
18 |M/s Balaji Int Udyog Barao, Barhaj, Deoria 14.07.2021 Yes 22.06.2024 -
19 |M/s Amit Brick Field Nipaniya, Lar, Salempur, Deoria 14.07.2021 Yes 22.06.2024 -
20 |M/s Ajit Brick Field Barttha Lala, The-Salempur, Deoria 14.07.2021 Yes 24.06.2024 -
21 |M/s Anil Rai Int Udyog Basantpur, Sataura, Deoria 14.07.2021 Yes 24.06.2024 -
22 |M/s Alim Int Udyog Sohanpur, Deoria 14.07.2021 Yes 24.06.2024 -
23 |M/s Ajay Kumar Mishra Sirsiya, Deoria 14.07.2021 Yes 24.06.2024 —
24 |M/s Ishwari Int Udyog Jainagar, Gaura Barhaj, Deoria, Deoria 14.07.2021 Yes 24.06.2024 =
25 |M/s Nagendra & Brodhers BKO Devapar, Salempur, Deoria 14.07.2021 Yes 24.06.2024 =

SA
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Status of Brick Klin
Date of : .
% Name of the Brick Kiln Address/ Location (Village/Tehsil/District) Clouser g Mopctton Remarks
No. order Closed Date of
(Yes/No) | Verification
26 |M/s Gangeshwar Brick Field i Meipas Clukiva Bust Moanar, Teh- 14.07.2021 Yes 24.06.2024 2
Bhatparrani, Deoria
27 |M/s M.S. Brick Field Puraini Shakha, Anantpur, Deoria 14.07.2021 Yes 24.06.2024 -
28 |M/s M.K.S. Brick Field Vijlapar, Deoria 14.07.2021 Yes 24.06.2024 -~
29 |M/s MLS. Int Udyog Pandeypur, Malsi, Deoria 14.07.2021 Yes 24.06.2024 —
30 [M/s A.K.Brick Field Sindhimill, Deoria 14.07.2021 Yes 24.06.2024 —
31 |M/s M.S.Int Udyog Tirma Sahun, Deoria 14.07.2021 Yes 24.06.2024 -
32 |M/s H.B.C. Int Udyog Vill & Post-Lar, Deoria 14.07.2021 Yes 24.06.2024 -
33 |M/s M.S.BKO Bheli Patti, Post-Patherdewa, Deoria 14.07.2021 Yes 24.06.2024 —
34 |M/s A.B.C. Int Udyog Lar, Salempur, Deoria, Deoria 14.07.2021 Yes 24.06.2024 -
35 |M/s M.L.Int Udyog Barhata, Post-Rudrapur, Deoria 14.07.2021 Yes 24.06.2024 —
36 |M/s Janta Int Udyog Pakari, Lar, Deoria 14.07.2021 Yes 24,06.2024 -
| 37 |M/s J.P. Int Udyog Lar Town, Deoria 14.07.2021 Yes 24.06.2024 —
38 |M/s Jay Maa Gayatri Int Udyog Khairatiya, Deoria 14.07.2021 Yes 24.06.2024 -
39 |M/s Janta Int Udyog Imaliya, Deoria 14.07.2021 Yes 24.06.2024 -~
40 |M/s G.C.M. Int Udyog Kathuri, Bunaiki Lar, Deoria 14.07.2021 Yes 24.06.2024 -
| 41 |M/s Jai Mai Ambey Int Uyog Bhadila Mahen, Deoria 14.07.2021 Yes 24.06.2024 -
42 |M/s Jaiswal Trading Company Khutaha, Kanchanpur, Deoria 14.07.2021 Yes 28.06.2024 —
43 |M/s Jai Mata Di Int Udyog Dhaturakhas, Deoria 14.07.2021 Yes 28.06.2024 —
44 |M/s Jashoda Int Udyog Dhaturakhas, Deoria 14.07.2021 Yes 28.06.2024 -
45 |M/s Dwivedi Brick Field %ﬁ ﬁm:ﬁi? Sush-Emep, Tekslkandar, 14.07.2021 Yes 28.06.2024 2
46 |M/s Devesh Int Udyog Salempur, Deoria 14.07.2021 Yes 28.06.2024 —
47 |M/s Durgesh Brick Field Dhanauti Kala, Piparpati, Deoria 14.07.2021 Yes 28.06.2024 -
48 |M/s Durga Int Udyog Chakdeyee, Post-Pakari, Deoria 14.07.2021 Yes 28.06.2024 -
| 49 |M/s Pratap Int Udyog Khairativa, Gauri Bazar, Deoria 14.07.2021 Yes 28.06.2024 -
50 |M/s Shri Prakash Int Udyog Chatiya Sutawar, Deoria 14.07.2021 Yes 28.06.2024 -
51 |M/s Pandey Bricks Field Sathiyanv Baikunthpur, Deoria 14.07.2021 Yes 28.06.2024 -
52 |M/s Pandey Brick Field, Bhartha Patti, Deoria 14.07.2021 Yes 28.06.2024 -

54
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Status of Brick Klin

Date of i A
i Name of the Brick Kiln Address/ Location (Village/Tehsil/District) Clouser e Mapection Remarks
No. ordéi Closed Date of
(Yes/No) | Verification
53 |M/s Praveen Int Udyog Banjariya, Deoria 14.07.2021 Yes 28.06.2024 —
54 |M/s Pradeep Yadav BKO N i 14.07.2021 Yes 28.06.2024 2
Bhatparrani, Deoria

55 |M/s Bharat Int Udyog Govindpur, Deoria 14.07.2021 Yes 28.06.2024 -
56 |M/s Mani Int Udyog _M”ﬂw_: i bbb c LR Yes 28.06.2024 =
57 |M/s Mannu Int Udyog Jot Bankat Bahadur, Deoria 14.07.2021 Yes 28.06.2024 -
58 |M/s Mishra Int Udyog Bijapur Jhangtaur, Deoria 14.07.2021 Yes 28.06.2024 -
59 |M/s Moharram Ali Int Udyog Dhani Tola, Dearia 14.07.2021 Yes 28.06.2024 -
60 |M/s Srimati Chandrakali Devi Kharahari Chuk, Deoria 14.07.2021 Yes 28.06.2024 -
61 [M/s Mahavir Int Udyog (Formarly Singh Int Udyog) Bankata, Deoria 14.07.2021 Yes 28.06.2024 -
62 |M/s Yadav Int Udyog Barthahi Tarkulwa, Deoria 14.07.2021 Yes 28.06.2024 -
63 |M/s Yadav Brick Field Parsa Jungle, Deoria 14.07.2021 Yes 02.07.2024 -
64 |M/s Yaday Brick Manufacturing Co. Jungle Katai, Deoria 14.07.2021 Yes 02.07.2024 -
65 |M/s Yadav Brick Field Sahjauli, Baitalpur, Deoria 14.07.2021 Yes 02.07.2024 -
66 |M/s Yadav Int Udyog(Formarly Janta Int Udyog) Pachdevradih, Lar, Deoria 14.07.2021 Yes 02.07.2024 -
67 |M/s Yadav Brick Field, Bhagwanpur Post-Baliuwa, Sadar, Deoria 14.07.2021 Yes 02.07.2024 &
68 |M/s Baba Int Udyog Karaundi, Deoria 14.07.2021 Yes 02.07.2024 —
69 |[M/s Vikas Int Udyog Dhanauti, Deoria 14.07.2021 Yes 02.07.2024 -
70 |M/s Brij Bihari Yadav BKO Malkauli, Deoria 14.07.2021 Yes 02.07.2024 -
71 [M/s Vishen Int Udyog Nipaniya, Deoria 14.07.2021 Yes 02.07.2024 -
72 |M/s Baba Int Udyog Malkauli, Deoria 14.07.2021 Yes 02.07.2024 -
73 |M/s Vishen Int Udyog Luxmipur, Deoria 14.07.2021 Yes 02.07.2024 -
74 |M/s Shri Vaishno Int Bhattha Mahuvari, Post-Pathardewa, Sadar, Deoria 14.07.2021 Yes 02.07.2024 -
75 |M/s Vinod Brick Field Tarwa Barwa, Deoria 14.07.2021 Yes 02.07.2024 -
76 |M/s Rao Int Udyog h Desahi, Deoria 14.07.2021 Yes 02.07.2024 —
77 |M/s Ramnagendra Yadav BKO Kuwar Bakhra, Deoria 14.07.2021 Yes 02.07.2024 —
78 |M/s Rajkishori Devi BKO Puraina, Deoria 14.07.2021 Yes 02.07.2024 -
79 |M/s Ravi Pratap Singh BKO Narayanpur Tiwari, Deoria 14.07.2021 Yes 02.07.2024 -
80 |M/s Rakesh Pandey BKO Rampur Katriva, Deoria 14.07.2021 Yes 02.07.2024 =

Nilish dumes
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Status of Brick Klin

Date of y :
5, Name of the Brick Kiln Address/ Location (Village/Tehsil/District) Clouser During Inspection Remarks
No. gy Closed Date of
(Yes/No) | Verification
81 |M/s Rajiv Singh & Brothers, Kapuri Barhaj, Deoria 14.07.2021 Yes 02.07.2024 -
82 |M/s Raj Brick Field Padari Dahboli, Deoria 14.07.2021 Yes 02.07.2024 -
83 |M/s Ramesh Yadayv Int Udyog Barnai, Deoria 14.07.2021 Yes 02.07.2024 =
84 |M/s Rao Int Udyog Gauri Kothi, Kothi, Deoria 14.07.2021 Yes 02.07.2024 -
85 |M/s Rai Brick Field Kharaich, Deoria 14.07.2021 Yes 02.07.2024 —
86 |M/s Rai Int Udyog Kataura Jatha Padari Suiyan, Deoria 14.07.2021 Yes 05.07.2024 -
87 |M/s Ramashraya Singh & Brothers Mahjidiya, Deoria 14.07.2021 Yes 05.07.2024 =
88 |M/s Lari & Brothers BKO Sarya Majhwaliya, Deoria 14.07.2021 Yes 05.07.2024 -
89 |M/s Laxmi Int Udyog Parauli, Deoria 14.07.2021 Yes 05.07.2024 -
90 |M/s Shubham Industries Belwa Rampur Khurd, Deoria 14.07.2021 Yes 05.07.2024 -
91 |M/s Singh Int Udyog Boriya Sultan, Deoria 14.07.2021 Yes 05.07.2024 -
92 |M/s Shiv Enterprises Khorma Rudrapur, Deoria 14.07.2021 Yes 05.07.2024 e
93 |M/s Saraswati Int Udyog Sarura, Deoria : 14.07.2021 Yes 05.07.2024 =
94 [M/s M.S. Int Udyog i e b e BT Yes 05.07.2024 2
& Deoria
95 |M/s Saraswati Brick Field Basdila, Deoria 14.07.2021 Yes 05.07.2024 =
96 |M/s Shiv Int Udyog Imambarha Chauraha, Deoria 14.07.2021 Yes 05.07.2024 -
97 |M/s Sandeep Brick Industries Bhujali Rampur Awasthi, Deoria 14.07.2021 Yes 05.07.2024 -~
98 |M/s Shivam Int Udyog Kaparwar, Deoria 14.07.2021 Yes 05.07.2024 -
99 |M/s Sanjay Brick Field Karamtar Sher Khan, Deoria 14.07.2021 Yes 05.07.2024 -
100 |M/s Suraj Int Udyog Harnahi Baraon, Deoria 14.07.2021 Yes 05.07.2024 -
101 |[M/s Singh Bandhu Int Udyog Ghuri Khurd, Deoria 14.07.2021 Yes 05.07.2024 =
102 |M/s Singh Int Udyog Narayanpur Tiwari,Bhatparrani, Deoria 14.07.2021 Yes 05.07.2024 -
103 |M/s Sanjay Brick Field JHgaBeper, Y indevan Eost-DEanart, Tehsll 14.07.2021 Yes 05.07.2024 -
Sadar, Deoria

104 [M/s Shankutala Devi BKO Imaliya, Deoria 14.07.2021 Yes 05.07.2024 —
105 [M/s Singh Int Udyog Jamuwa, Deoria 14.07.2021 Yes 05.07.2024 -
106 |M/s Singh & Brothers Nagwa, Ramnagar, Deoria 14.07.2021 Yes 05.07.2024 —
107 {M/s Shahi Brick Field Baripar Pandey, Deoria 14.07.2021 Yes 06.07.2024 -

Nilish Aewamis
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Status of Brick Klin

Date of ; :
3 | Name of the Brick Kiln Address/ Location (Village/Tehsil/District) | Clouser |_2uring Inspection | o 0o vk
No. srder Closed Date of
(Yes/No) | Verification

108 |M/s Shivam Int Udyog Mahiganj, Rudrapur, Deoria 14.07.2021 Yes 06.07.2024 -
109 |M/s Singh Int Udyog Bakunthpur, Bhaluwani, Deoria 14.07.2021 Yes 06.07.2024 -
110 |M/s Singh Bricks Field Daraya, Kolhuwa, Salempur, Deoria 14.07.2021 Yes 06.07.2024 -
111 [M/s Shahi Brick Field & Supliers Bahadurpur, Deoria 14.07.2021 Yes 06.07.2024 -
112 |M/s Singh Bricks Field Parsiya Miskari, Deoria 14.07.2021 Yes 06.07.2024 -
113 |M/s Singh Bricks Field Works Chandpar, Bhatni, Deoria 14.07.2021 Yes 06.07.2024 -
114 |M/s Shama Int Bhattha (Formarly Ramjasrai Int Chakbandi Salempur, Deoria 14.07.2021 Yes 06.07.2024 -
115 |M/s Shyam Brick Field Manik, Deoria 14.07.2021 Yes 06.07.2024 -
116 |M/s Sharma & Brothers Bricks Amauni, Deoria 14.07.2021 Yes 06.07.2024 —
117 |M/s Shivpur Int Udyog Harpur Kala, Deoria 14.07.2021 Yes 06.07.2024 -
118 |M/s Sanjay BKO SirjamDei, Deoria 14.07.2021 Yes 06.07.2024 —
119 {M/s Singh Brick Field Vill & Post-Mahuawa Bajratar, Deoria 14.07.2021 Yes 06.07.2024 -
120 [M/s Shiv Enterprises Khorma Rudrapur, Khoriya, Deoria 14.07.2021 Yes 06.07.2024 -
121 [{M/s Raj Int Udyog Kamhariya Babhnauli, Salempur, Deoria 14.07.2021 Yes 06.07.2024 -
122 [M/s Dinesh Gupta BKO Sathiyaon, Deoria 14.07.2021 Yes 06.07.2024 -
123 |M/s Bharat Int Udyog Dighwa Potwa, Sadar, Deoria 14.07.2021 Yes 06.07.2024 —
124 |M/s S.S.Bricks Field (Maa Durga Int Udyog) Sirjam Dei, Gauri Bazar, Deoria 14.07.2021 Yes 06.07.2024 -
125 |M/s Shiv Int Udyog Harpur Kalan, Post-Sidhuwa, Sadar, Deoria 14.07.2021 Yes 06.07.2024 -
126 (M/s M.B.C. Int Udyog Mahuari, Post-Pandeypur Mundera, Sadar, Deoria| 14.07.2021 Yes 06.07.2024 -
127 |M/s Munsi Prasad Jaiswal Int Udyog Baghauch Ghat, Sadar, Deoria 14.07.2021 Yes 06.07.2024 -
128 |M/s Raju Madheshiya BKO Vill-Sundarpur, Sadar, Deoria 14.07.2021 Yes 06.07.2024 -
129 [M/s B.L.S. Int Udyog Kanakpur, Rudrapur, Deoria 14.07.2021 Yes 06.07.2024 -
130 [{M/s Rajesh Int Udyog Badahara, Rudrapur, Deoria 14.07.2021 Yes 06.07.2024 -~
131 |M/s Deep Int Udyog Dalhu, Post-Khukhundupur, Sadar, Deoria 14.07.2021 Yes 06.07.2024 -
132 |M/s Vishen Int Udyog Narauli Khas, Khukhundupur, Sadar, Deoria 14.07.2021 Yes 06.07.2024 —
133 |M/s Ashok Int Udyog, Mujari Khurd, Puraini, Salempur, Deoria 14.07.2021 Yes 08.07.2024 -
134 |M/s Chandrabhan Int Udyog Parsiya(Rajwal), Post-Bhatni, Salempur, Deoria 14.07.2021 Yes 08.07.2024 -
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Status of Brick Klin

Date of ] J
B | Numieof tie Brick kil Address/ Location (Village/Tehsil/District) | Clouser | DUring Inspection o .
No. order | Closed | Date of
(Yes/No) | Verification
135 |M/s Baba Bricks MH__“”hﬂ_wmmﬂ_wm“wmmvamﬁﬂu hoat 14.07.2021 Yes 08.07.2024 S
136 |[M/s Bharat Int Udyog Walpur Shrinagar,Tarkulwa, Sadar, Deoria 14.07.2021 Yes 08.07.2024 -
137 [M/s ML.S.Int Udyoeg Bheli Patti, Patherdewa, Sadar, Deoria 14.07.2021 Yes 08.07.2024 -
138 [M/s H.T.K. Int Udyog BheliPatti, Pathardewa, Sadar, Deoria 14.07.2021 Yes 08.07.2024 -
139 [M/s Vikas Int Udyog Kehuniya (Kothi), Pakri(Babu), Bhatparrani, 14.07.2021 Yes 08.07.2024 -
140 |M/s Amar Int Udyog Kahuniya, Pakri Babu, Bhatparrani, Deoria 14.07.2021 Yes 08.07.2024 -
141 |M/s Nasir Int Udyog Nipaniya (Paimauli), Bhingari, Bhatparean, 14.07.2021 Yes 08.07.2024 =
Deoria
142 |M/s R.N.T.Int Udvog Kukurghati, Bhatparrani, Deoria 14.07.2021 Yes 08.07.2024 -
143 |M/s N.K. Int Udyog Gobrai(Nuniya), Sadar, Deoria 14.07.2021 Yes 08.07.2024 -
144 |M/s G.V.F.Int Udyog Ahirauli Sathiyav, Baikunthpur, Salempur, Uno_..ms -14.07.2021 Yes 08.07.2024 -~
145 |M/s Indu Int Udyog Dolchhapra, Sadar, Deoria 14.07.2021 Yes 08.07.2024 —
146 |M/s Krishna Int Udyog Bardiha Parsuram, Salempur, Deoria 14.07.2021 Yes 08.07.2024 -
147 |M/s Sholey Int Udyog Ramnagar, Post-Lar, Salempur, Deoria 14.07.2021 Yes 08.07.2024 -
148 |M/s Pradeep Bricks Field Ithauwa Chandauli, Deoria 14.07.2021 Yes 08.07.2024 -
149 [M/s Rajpoot Int Udyog Khiriya, Deoria 14.07.2021 Yes 08.07.2024 -
150 |M/s Maa Vaishno Int Udyog PachFerwa, Chheria, Deoria 14.07.2021 Yes 08.07.2024 -
151 |M/s Singh Bricks Field Kangoi Gaon, Deoria 14.07.2021 Yes 09.07.2024 —
152 [M/s Gaurav Brick Field L e (Cmpe, WL 14.07.2021 Yes 09.07.2024 =
Bhatparrani, Deoria

153 [M/s Maa Vindhyasani Int Udyog Ajana, Deoria 14.07.2021 Yes 09.07.2024 —
154 |M/s Amit Int Udyog Daini Lar, Deoria 14.07.2021 Yes 09.07.2024 -~
155 |M/s Yadav Bricks Field Bankatiya Dubey, Deoria 14.07.2021 Yes 09.07.2024 =l
156 |M/s G.N.Y. Bricks Field _ |Chheriya Sohanpur, Deoria 14.07.2021 Yes 09.07.2024 -
157 [M/s Vinod Int Udyog Barwa Upadhyaya, Deoria 14.07.2021 Yes 09.07.2024 =
158 |M/s Vishen Brick Field Kaithwaliyaraja, Deoria 14.07.2021 Yes 09.07.2024 -
159 |M/s Suresh Rai Int Udyog HUF | Meharnagar Bahar, Deoria 14.07.2021 Yes 09.07.2024 -
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Status of Brick Klin
S name During Inspection
" | Name of the Brick Kiln Address/ Location (Village/Tehsil/District) Clouser el Remarks
No. order Closed Date of
(Yes/No) | Verification
160 |M/s Shivam Int Udyog Balepur Shrinagar, Deoria 14.07.2021 Yes 09.07.2024 =
161 |M/s Vikas Int Udyog Tavakkalpur Parsakha, Tehsil-Sadar, Deoria 14.07.2021 Yes 09.07.2024 -
162 |M/s Jaiswal Int Udyog Pandeypur Mundera, Deoria 14.07.2021 Yes 09.07.2024 —
163 |M/s Mata Int Udyog Gautam Chakmathiya, Deoria 14.07.2021 Yes 09.07.2024 ~
164 |M/s Durgesh Int Udyog Gobarai, Deoria 14.07.2021 Yes 09.07.2024 -
165 |M/s Shiv Enterprises Maheshpur Buradih, Deoria 14.07.2021 Yes 09.07.2024 —
166 [M/s M.L. Int Udyog Patharhat, Rudrapur, Deoria 14.07.2021 Yes 09.07.2024 —
167 |M/s Adalat Yadav Brick Field Bholapar Banki, Near Khoraram, Deoria 14.07.2021 Yes 09.07.2024 —
168 |M/s Singh Int Udyog Singhai, Deoria 14.07.2021 Yes 09.07.2024 -
169 |M/s B.K. Enterprises Jungle Akataha, Deoria 14.07.2021 Yes 09.07.2024 —~
170 [M/s N.B. Int Udyog Mahuwabari, Deoria 14.07.2021 Yes 09.07.2024 -
| 171 |M/s Baba Industries Mahuawa Bajratarh, Deoria 14.07.2021 Yes 09.07.2024 —
172 |[M/s Shivam Int Udyog Gautam Chakmathiva, Deoria 14.07.2021 Yoy i 07:2024 -
173 |M/s Munsi Prasad Jaiswal Int Udyog Baghauch Ghat, Sadar, _u“...clm_ 14.07.2021 Yes 09.07.2024 -
174 |M/s Shyam Bahadur Yadav BKO Vill-Pachperwa, Tehsil-Salempur, Deoria 14.07.2021 Yes 09.07.2024 -
175 |M/s Kashinath BKO Vill-Purnachhapar, Post-Bhatani Tehsil-Salempur, | 14.07.2021 Yes 09.07.2024 —
176 |M/s Gyan Prakash Int Bhattha M_m_hww Epgt-Chivicani Bazar, Yebsil, Budeapur; 14.07.2021 Yes 09.07.2024 |
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e We, therefore, decline 10 entertain the petition, as there is nothing on record to
indicate that the brick kiln is runing or is likely to run without obtaining the ‘no objection certificate’
from the U.P. Pollution Control Board and the necessary licence from the Zila Panchayat as argued

by the counsel for the petitioner. It is for the district magistrate and the police to see that no brick
kiln is allowed to run in the absence of ‘no objection certificate, of the U.P. Pollution Control Board

and necessary licence of the Zila panchayat, including the present brick kiln and if any complaint is
made in this regard or evenifit comes to knowledge of the authorities otherwise, appropriate action

has to be taken by the district RUBNOREIESE L hnivar
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# e The due  excercise of statutory powers by the Pollution Control Board also
requires the co-operation of the District Administration and the law enforcement Machinery of the
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and directives issued by the Board.............. )

s T SwE A T Re aifr Ho-3709(TH0d0) /2010 # g Sfeafaa
TRV fRTF 26.04.2010 UG AR IfU®T Ho—20773 /2014 A qiRea sfeeifaT anaw
R 01.05:2014 B U IR WA G Affd PrAAE T P S < g
o Gow ¥ oy WY § WAl g 9eet @ RU URIY IR oY ufes

"o,

mwm"@w%%ﬁwﬁrm%ﬁﬁ%mw-
W/W/WWW'WWHW—WW,Www'

qen A BR B Rrel W99 FTatert gRT Sovo S WeoT FrammEe], 2012 @

-3 @ Syl &1 fa :
B ot i 1 gTer gt Ry fi st/ ot/ wge ST

6— mﬁaﬁumﬁﬂmﬁma@s‘awﬁﬁfﬁ%ﬁmm o
‘ T R e
BRI §9 S5q¥ § ol 99wige  (nttpi//www.uppeb.com/status brick kiinhtm) T

.

s ]



HP
Pencil


110

-.-3_
mﬁ@%mﬁ%ﬁ@mg@mﬁﬁ/s‘m/aﬁg%@
I T WER B G QT gy de wedl P JPGH ?"ﬂ_'a‘“d il 41
TR/ SFTOR T T W 7 @) S g @ € K om0 T S
¥ FEufy W | W A |

I Wﬁmﬁﬁﬁwwmmwmm%ﬁg@:ﬁ
W.Wﬁ%mﬂvﬁaﬁfﬁmmaiwﬂﬂm#%é&ﬂg_m/
ﬁﬁﬁaﬁﬁmﬁmmﬁmﬂﬂ@mmwéﬁ“ﬁﬁmﬁmm‘
SR /TR ST e AT R qep-fore S, T T L
mﬁmm%ﬁmwﬂumﬂhﬂﬂqﬁﬂmwﬁﬁﬂﬁﬁﬂ/ﬁmﬁ/ =
frfa Rean s gRRE v @1 FE B .
e
@m—wﬂ)
g afod |

G- 70 )/ 81-7-2019-30(a) /2014 ORI, itk

iR Freemen B ErwRl T AT el 89 ﬁﬁﬁ—

1. W wfrg /v e, ) :
ﬁm?wﬁwﬁ?ﬁamqﬁﬁam/wwm/qgﬂw
favmT, SoWo WA |- 3

0. qfer HEIFIREI®, IR Y|

3. S 4 Wi, Sogo Vo URYE, e /WA |

. e, T &Y, SOH0, TTETS | ;

. PRy, Jard X, SoH0, T |

. Py, g 7d @fTed, S0, TES | ‘

Wew i, So%0 FgEvl fEA §IE, aES |

e B3 | '

F.s

© ~ o ;



HP
Pencil


111

HE-582 / 8147—2021—39(¢=lf)/ 2014 Dowo—1

UNE,
IR = Gy,
S0%0 IR |

ar F,
1= YW I,

. TINTEE TR / TS / BAR / ARV |
- 9 Rrenien),

30W0 |

3- WA IR g snfies / ofere anfieras,
Tovo |

JAtaRl, 99 §9 Serarg IRad SrparT—7 wETS - Rl : o} S[eE, 2021

m-mﬁmmﬁﬁaﬁﬁaﬁifW%tﬁa@mmﬁ
Framer &g wrdt Frfar R o @ way A

HEIEY,

Swdad fves waierer, o w0 werarg uRadw aarT-7, Soso W
® UF 970 /81~7-2019-39(7f) /2014 AX—1, 377 21.08.2019 BT
Sied TEYT B T B aR, RS ERT YT § Mo S RIS, SRS
mmmﬂﬂa@%ﬁmwﬁmﬂﬁmﬁaﬁ%/ 3ATafed /
mﬂmmwﬁmﬁwﬁawﬁmma@a@@ﬁaﬁw
m%mwmﬁwwma@m/ 3Tt /
e frfd fr o gfften o @ e R M 9 g @
sﬁﬁmmmﬁmﬁﬂeﬁmmﬁﬁamwﬁé@@m
m%ﬁmﬁ%@%ﬁm-wmwm
ﬁﬁﬁaamm%gﬂ%a,m,aﬂﬁmuﬁaﬁqﬁm, T0W0
Wa%ﬁ'\fﬁﬁﬁa:mé‘am.—303/81—7~—2021—39(quf)/2014 Aowdo—1,
fear® 15032021 gR1 wva RremRe™ @ waw aRw gfers aefieres /
gfera e, SR wow @ Aidy Ry M 2

2— mm%ﬁsmﬁomﬁﬁwaﬁémémﬂaﬁwﬁrﬁ
%mﬁmﬁmﬁ@mgss‘emmwﬁa%ls’em
ﬁwmﬁwﬂuq&ﬁwﬁmmwgﬁﬁaﬁﬁmaﬁzﬁ
S W Wy o, Somo W 3 wmaery T=A1-921 / 55~f /
12-(Ta0)-11 RA1F 27062012 g1 Sk wow o HeaT (WMl 7Y e
AeUs) e, 2012 TEfla & T ?| 9o PrmEe © fm-z &
s /et e YR g B8 el 79 qe 98 yar ) o)


HP
Pencil


112

Ve @ & w9 A8 gR O B o e g wenfy (@ s
UF) $€ WS & WH BN Ui A IR o TS & |

3- W Sw Eed, TR ERT Re gt H0—3709(TRo0)
/2010 T YTl §91 B0 %o I 7 3y # ¥ weSt B w9y ¥ feim
26.04.2010 T ST WRe e mar 2, v T afw P @ —

(13

............. We, therefore, decline to entertain the petition, as there is nothing
on record to indicate that the brick kiln is runing or is likely to run without of
obtaining the ‘no objection certificate’ from the U.P. Pollution Control Board
and the necessary licence from the Zila Panchayat as argued by the counsel
for the petitioner. It is for the district magistrate and the police to see that no
brick kiln is allowed to run in the absence of ‘no objection certificate, of the
U.P. Pollution Control Board and necessary licence of the Zila Panchayat,
including the present brick kiln and if any complaint is made in this regard or
even if it comes to knowledge of the authorities otherwise, appropriate action
has to be taken by the district authorities ................ e
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P We, therefore, decline to entertain the petition, as there is nothing on record to indicate that the
brick kiln is runing or is likely to run without of obtaining the ‘no objection certificate’ from the U.P.
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Pollution Control Board and the necessary licence from the Zila Panchayat as argued by the counsel for the
petitioner. It is for the district magistrate and the police to see that no brick kiln is allowed to run in the
absence of ‘no objection certificate, of the U.P. Pollution Control Board and necessary licence of the Zila
Panchayat, including the pregent brick kiln and if any complaint is made in this regard or even if it comes to
knowledge of the authorities otherwise, appropriate action has to be taken by the district authorities
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.................... The due excercise of statutory powers by the Pollution Control Board also requires the co-
operation of the District Administration and the law enforcement Machinery of the district shall, therefore,

take all necessary steps to ensure due compliance with the lawfull instructions and directives issued by the
Board..... ... i
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L 3. The Court is flooded with this type of petitions. Every week more than one and
at times many petitioners are claiming similar grievance of unauthorised brick kilns set up or that
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running brick kilns have not been closed despite directions issued by the statutory authorities. A third
variety of case s also coming to this Court where the petitioners are claiming to be brick kiln owners
who are complying with the law, yet, they are not being allowed to run their brick kilns.

4, Individual merits of such matters apart, this much is clear from the facts observed above that
widespread grievance exists with the citizens as to due compliance and enforcement of the law.

5. By very nature and scope of influence, environment issues are such as may affect the
present and future generations to come. The Court cannot ignore ramifications of violation of
environmental laws In the inherent hope that the statutory authorities and government functionaries
would remaln aware and act with due diligence as to ensure strict compliance of the law. At present,
on prima facle basis, slackness is observed in the due implementation of the [aW. ..
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ANNEXVRE - " 03

Chief Justice's Court 1 1 9

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 1103 of 2023

Petitioner :- Pramod Singh Rajbali Singh

Respondent :- State Of U.P. And 3 Others

Counsel for Petitioner :- Lavlesh Kumar Shukla,Imamuddin
Counsel for Respondent :- C.S.C. Hari Nath Tripathi

Hon'ble Pritinker Diwaker,Chief Justice

Hon'ble Saumitra Dayal Singh,J.

1. Present petition has been filed for enforcement of Uttar Pradesh Brick Kilns

(Siting Criteria for Establishment) Rules, 2012.

2. Primarily, grievance of the petitioner is, respondent no.4 has set up and is
running a brick kiln without due clearance which is resulting in air pollution and
depletion of natural resources by unauthorised mining of productive soil, for the

purpose of running a brick kiln.

3. The Court is flooded with this type of petitions. Every week more than one
and at times many petitioners are claiming similar grievance of unauthorised
brick kilns set up or that running brick kilns have not been closed despite
directions issued by the statutory authorities. A third variety of case is also
coming to this Court where the petitioners are claiming to be brick kiln owners
who are complyihg with the law, vet, they are not being allowed to run their

brick kilns.

4. Individual merits of such matters apart, this much is clear from the facts
observed above that widespread grievance exists with the citizens as to due

compliance and enforcement of the law.

5. By very nature and scope of influence, environment issues are such as may
affect the present and future generations to come. The Court cannot ignore
ramifications of violation of environmental laws in the inherent hope that the
statutory authorities and government functionaries would remain aware and act
with due diligence as to ensure strict compliance of the law. At present, on

prima facie basis, slackness is observed in the due implementation of the law.

6. In the facts of the present case, upon query made, Dr. Hari Nath Tripathi,



learned counsel for the reﬂpzn@fn[ no.2 states, the complaint made by the
petitioner was found to be true on facts. Respondent no.4 has been running ;- 2
brick kiln without authorisation. Accordingly, the Regional Officer, U.P.
Pollution Control Board has recommended to the Board for closure of the brick

kiln. At present, closure order is yet to be passed by the Board. Once such order

" “comes into existence, U.P. Pollution Control Board would be requesting the

Digitally signed by -
ABHILASH SINGH

District Magistrate to ensure execution of that order.

7. As to the time frame and universal manner in which such situations may be
handled, in a time bound manner, there is no clarity with the respondents. Prima
facie it appears, there is lack of cohesion in the actions that are taken by the U.P.
Pollution Control Board in collaboration with the State agencies. It is doubtful.
if adequate effective communication channels are being maintained to ensure
expeditious decision making and its execution. Unless the situation is remedied

now, environment would remain neglected to the benefit of the polluters.

8. Accordingly, let Secretary, U.P. Pollution Control Board and the Secretary
(Environment), Government of U.P. be communicated this order (by respective
counsel), requiring their presence on the next date fixed to apprise the Court of
what exact verifiable mechanism has been evolved and has been put in place
such that decisions are taken and executed in a time bound manner from the date
of compliance/non-compliance being made and action taken, independent of

individual complaints.

9. Let proper personal affidavits of the Secretary, U.P. Pollution Control Board

and the Secretary (Environment), Government of U.P. be filed on the next date.

10. Put up this case as fresh on 24.05.2023.

Order Date :- 9.5.2023
Abhilash ‘

(S. D. Singh, 3)  (Pritinker Diwaker, CJ)

High Court of Judicature at Allahabad
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